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which had A majority at that time, 
though oar hon. Minister refused to 
accept it to form the Government in 
order to gain time for the Congress 
Party to send Mr. R. Venkataraman, 
the ex-Minister of Madras to stay 
there, and to create a majority for 
the Congress Party to have a Govern
ment de novo, and, if so why did 
the  Government  allow  the  Lt.- 
Governor to do so even after such a 
widespread public condemnation of 
hasty and hostile action in Rajasthan?

Mr. Speaker: The hon. Minister has 
answered it. Shri Nambiar.

Shri  Nambiar  (Tiruchirappalli): 
Arising out of the answer already 
given by the hon. Minister that seven 
members including two ministers of 
the old Congress Government resign
ed and thereby the Chief Minister 
tendered the resignation of the entire 
Caibinet, was it not normal on the part 
of the Governor to invite the other 
party to ascertain from them whether 
they would be in a position to form 
the Government? On the other hand, 
when that leader himself stated that 
he was prepared to form the Gov
ernment, was it not correct on the 
part of the Governor to give that op
portunity to that party  before he 
waits tor some more time to ascertain 
the wishes of the future  Congress 
leader, who might get  a majority 
thereafter?

Shri T. B. Chavan: I have explained 
the whole (position and the sequence 
of things as they happened on 19th 
night  and 20th morning.  On  the 
20th the situation was, as Dr. Lohia 
mentioned, naturally this whole issue 
should  have 'been  decided in the 
Assembly itself. ‘That is the legiti
mate thing. But  the  Speaker ad
journed the House and resigned the 
speakership.  The position was that 
no party was in a majority. If the 
Leader of the Opposition commanded
* majority and then he was refused 
the opportunity to form the Govern
ment,  certainly there would be a 
cause for a grievance.
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Shri T. B. Chavan: The point was 
the Speaker had resigned. The House 
had adjourned.  At that time  the 
position was, both parties had fifteen
members each.

12.37 hrs.

RE.  MOTIONS  FOR  ADJOURN
MENT AND CALLING ATTEN
TION NOTICES

Situation In Calcutta

Mr.  Speaker: I have received
notices of Adjournment Motions and 
Calling Attention in large numbers 
on the situation in Calcutta. Natural
ly everybody is anxious about it— 
the whole country and particularly 
Members of Parliament.  It is an 
important  matter.  Therefore,  I 
request the Home Minister to make 
a statement at 5.30 in the evening 
today.  We shall take it up then. 
(Interruptions).  He  will make a 
statement  and after that Members 
can seek clarification. I think it will 
take nothing less than half an hour.

Ab hon. Member: What about the 
half hour discussion?

Mr. Speaker: There is an half-hour 
discussion today. That la why I said 
it will be taken up at 5.80.  Hie 
Home Minister also will get more 
information.

the Minister of Heme Affairs (Shri 
I. B. Chavan): Yes, Sir; I also need 
some time.
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Shri Beu Barua (Mangaldai): We 
have submitted certain adjournment 
motions on this. Are we to under
stand that you are keeping these 
adjournment motions m abeyance7

Mr. Speaker: I have not given my 
consent to any adjournment motion

Slui Surendranath Dwivedy (Ken- 
drapara)  What happens to those 
notices7  Will you consider their 
admissibility after hearing the Home 
Minister or have you rejected them7

Mr. Speaker That is exactly what 
I am saying  All the Adjournment 
Motion notices are there and I have 
not accepted them  I am requesting 
that there may be a time lag

Shri Hem Barua:  It is a very
serious matter  Calcutta occupies a 
special position in the map of the 
world  If Calcutta’s life is disrupted 
that damages the prestige not only 
of Calcutta but of India as a whole 
We are interested m knowing <he 
details of the incidents  You have 
asked the Home Minister to make a 
statement  Is it in response to the 
Calling Attention notices or Adjourn
ment motion notices7

Mr. Speaker:  The importance of
Calcutta is accepted by everybody 
I have accepted the Calling Attention 
notice which may be moved in +he 
evening at 5 30 and the Home Minis
ter will make a statement  That 
means, I have accepted the Calling 
Attention but not the Adjournment 
motion

Shri Hem Barua: Will you allow 
us to put questions7

Mr. Speaker:  Naturally you can
ask questions on the statement which 
is made in response to a Calling 
Attention notice.

Stall Ham Bawa: Now, when the 
hon Home Minuter makes a state
ment, on the basis of that statement 
are you going to reconsider whether 
you should admit the  adjournment 
motion?

Mr. Speaker: No, please.

Sane hon. Mwafcati rose—

Mr. Speaker: Shri Limaye—

Prof Samar Goha (Contal):  Mr.
Speaker, Sir, I have been trying to 
catch your eye for a long time but, 
unfortunately, new Members are not 
able to catch your eye

Mr Speaker: I think old Members 
must give a chance to new Members. 
I very much desire that  I hope se
nior  Members will allow the new 
Members a chance
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Mr. Speaker: I have already dis- 
allowed tfa* adjournment motion. I 
cannot allow it to be discussed here 
now.
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Mr. Speaker; You have been talk
ing so long and I have been hearing 
you only
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Mr. Speaker: It is not at all proper. 
You are going into the merits
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Mr. Speaker: Order, order.  I re
quest the hon. Member to resume his 
seat.  He is discussing the law and 
order situation (Interruption). Order, 
order.  I request all hon. Members 
to sit down when I am on my legs. 
I have not allowed these adjournment 
motions.

Skri Ben Barua: Why?

Mr. Speaker: Because law and order 
is a State subject and it has been 
there for so long. Whatever the rea-
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sons might be, I have not allowed the 
adjournment motions. I have allow
ed the Calling Attention Notice. Hon. 
Members can certainly elicit informa
tion after the hon. Minister has tnade 
the statement in the evening at 5.30 
p.m. I am not going to allow a dis
cussion now as to whether the ad
journment motions should be allow* 
ed or not Now, the new hon. Member 
over there wanted to say something. 
Let us hear him.
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Mr. Speaker: You are  discussing 
the food  problem, twenty-years  of 
Congress rule, you say they misruled 
the country and all that  I cannot 
allow all that now.
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Prof. Samar Guha: Sir, I want to* 
know from you *the names of the 
Members who have given the Calling 
Attention Notice on the Calcutta dis
turbances  I want to know only the 
names.

Mr speaker: He is not asking a 
question  I am not prepared to give 
the names (Interruptions) Order*,
order  Now the papers to be laid on 
the Table

12.44 hrs.

PAPERS LAID ON THE TABLE 

Report  or  the  Commissioner fok 

Scheduled  Castes  and  Scheduled* 

Tribes  for 1964-65

The Minister of State in the IffllnV- 
trj of Petroleum and Chemicals twf 
of Planning and Social Welfare (Stack


